CENTRAL ELECTRICITY REGULATORY COMMISSION
NEW DELHI

Petition No. 200/AT/2026

Subject . Petition under Section 63 of the Electricity Act, 2003, for adoption
of tariff for the 50 MW and 350 MW Solar Power Plants connected
to the inter-State Transmission System (ISTS) linked with Setting
up of Solar Manufacturing Plant, selected through competitive
bidding process as per the Guidelines dated 3.8.2017 of the
Central Government, as amended from time to time and
interpreted and modified by the Central Government vide
subsequent communications.

Petitioner . Solar Energy Corporation of India Limited (SECI)
Respondents . Azure Power India Private Limited (APIPL) & Ors.
Date of Hearing : 11.6.2026
Coram . Shri Jishnu Barua, Chairperson

Shri Ramesh Babu V., Member

Shri Harish Dudani, Member

Shri Ravinder Singh Dhillon, Member
Parties Present : Ms. Anushree Bardhan, Advocate, SECI

Ms. Ritika Singh, Advocate, SECI

Ms. Somya Sahni, Advocate, SECI

Ms. Rashmi Vaish, Advocate, SECI

Record of Proceedings

The learned counsel for the Petitioner submitted that the present Petition has
been filed for the adoption of tariff for the 50 MW and 350 MW Solar Power Plants
connected with the inter-State Transmission System linked with Setting-up of the Solar
Manufacturing Plant, selected through competitive bidding process as per the
Guidelines dated 3.8.2017 of the Central Government, as amended from time to time
and interpreted and modified by the Central Government vide subsequent
communications. The learned counsel further submitted that there have been certain
subsequent developments in the matter, and SECI is soon expected to sign a PSA
with PSPCL for 250 MW once the PSERC approves such procurement, for which the
order has already been reserved. The learned counsel, accordingly, sought liberty to
bring on record these subsequent developments, along with the signed PPA and PSA
for another 250 MW, by way of an additional affidavit.

2. However, in response to a specific query of the Commission regarding the
prayer for adoption of the tariff in the present Petition being limited only to 400 MW,
bringing on record any subsequent PPA and PSAs may require a formal amendment
and may also protract the present proceedings, the learned counsel for the Petitioner
did not pursue her request to bring on record the subsequent developments.
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3. Considering the submissions made by the learned counsel for the Petitioner,
the Commission reserved the matter for order.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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